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MR. DEPUTY CHAIRMAN: Your
objection is not necessary here. The
Minister is only trying to explain
the background of the amendment
as proposed earlier and the decision
of the Lok Sabha.

SHRI B. S. MURTHY: I was only
telling you that all the Members in
the Lok Sabha said, “Take it only for
three years”, and we accepted the
amendment, (Interruptions). This is
the only thing.

Therefore, Sir, I would request all
honourable Members to give their
consent to this innocuous and helpful
motion which will be used as care-
fully as Members would desire.
Thank you, Sir.

MR. DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act, 1952,
as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up the clause by
clause consideration of the Bill.

Clauses 2 and 3 were added to the
Bill. .

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI B. S. MURTHY: Sir, I beg
to move:
“That the Bill be passed.”

The question was proposed.

sfitgear fag Wewt: 97 AWl S
o araq & qwn AV faea g fF e fam
Fy wort zHIAE & fAm W oAEer &
FETFEATEN & 90 & ) I aF Tl
Ay AT wawa & wfafed
oeq WAL FT WEOIEAT &
fom sifr g o E | WA A w1 T E T
AT i T Y ATAOATAT B T
AATE FY ATAVTRAT F G HAAT

(3 MARCH 1970]:

of Motion on Haryana 210

FIUMT EH AR AT ST AFAT ML 2oy
g fore ¥ fadae F=w fF 39 faer &7 Ioamr
AT T WAETATH F fag g 1 wix
g1 FT AITFAG FATT g9 & I/
STaet #7 fefisom #3% Jgf a g1 q9
Iy At & 657 | faar sttw fa9a sq

qTEAT FT AE@VIEAR & AU fowysy
o TaT ar o b

SHRI CHITTA BASU: Sir, 1
would simply once again request the
hcnourable Minister to look into the
two examples I have cited. One is in
the district of Nadia and the other
is in the district of 24-Parganas
where the cultivators should be
allowed to cultivate the land and
harvest the crop. The Minister should
look into the matter and take neces-
sary steps.

SIRI B. S. MURTHY:

It has
already been taken note of.
MR. DEPUTY CHAIRMAN: The

question is:

“That the Bill be passed.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now,
the next item of the business is the
%‘;Oss Council (Amendment) Bill,

REFERENCE TO NOTICE OF MO-
TION ON HARYANA

SHRI M. P. BHARGAVA (Uttar
Pradesh): Mr Deputy Chairman, be-
fore you take up the next item I
have to bring to the notice of this
House that a motion on Haryana has
been admitted in the Lok Sabha and
the debate will take place at 4 p.m.

tomorrow. My submission is that a
simultaneous discussion should take
place here also at 4 p.m.
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REFERENCE TO NOTICE OF MO-
TION ON INDIANISATION OF
MUSLIMS

SHRI BHUPESH GUPTA (West
Bengal): What happens to my mo-
tion which was included in the list
of business that went to the Business
Advisory Committee, the motion on
Indianisation of Muslims? 1 can
modify it in a particular manner,
but nothing is there. I do not object
to Haryana being discussed. Surely
honourable Members wanted it. All
right, But T would like to ask that
my matter should also be taken. I
am surprised that nothing of it has
come out. I thought that it was
considered. The Business Advisory
Committee’s function is to allot time.
The motion was admitted and the
Business Advisory Committee has
been asked to give time. So far no
intimation has been given to me with
regard to the time. If my friends
want priority for Haryana, 1 have
no objection 1o that. Let them have
it. Let that thing be discussed.

SHRI OM MEHTA (Jammu and
Kashmir): We have no objection. It
is for the Chair to decide.

MR. DEPUTY CHAIRMAN: When
the Government has no objection
for Haryana being discussed in the
House . ..

SHRI BHUPESH GUPTA:
what about my motion?

SHRI OM MEHTA; We have no
objection to it.

But
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of Muslims

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, when there is an
understanding amongst all Members
that there should be a discussion,
let us not proceed with this. I think
the Chairman will be able to find
some time for a discussion on
Haryana affairs also,

SHRI M. P. BHARGAVA (Uttar
Pradesh): The point at issue is we
must have a simultaneous discussion
here tomorrow. We have discussed
in the past quite a number of subjects
simultaneously. So we want to dis-
cuss Haryana also simultaneously.

4 p.M,

SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan): After this Bill is
disposed of, we can take up the
Motion.

SHRI BHUPESH GUPTA: Sir,
the general desire is that Haryana
should be discussed, friends here
feel that way; therefore it can be
taken up. I have my point of view
to express. I should like also to have
the statement by the Governor or
for that matter by the Chief Minister
to be made available to us.

MR, DEPUTY CHAIRMAN: The
question of time will be decided by
the Chairman and we will try to
fix some time for the discussion of
these matters,
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SHRI BHUPESH GUPTA: The
constitutional provision is quite
clear. )

MR. DEPUTY CHAIRMAN: Mr,
Bhupesh Gupta, it is not necessary
to go into the merits or the demerits
of it now,

SHRI BHUPESH GUPTA: Why I
ask for it is because we have got the
prorogation order by the Governor.
Our position is well known that the
Governor must act on the advice of
the Council of Ministers, whether it
is for or against.



